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CP/690/2019 1

ORDER

Pursuant to the order dated 13.12.2019, Learned Counsel for the Respondents
suggested the name of one Subramaniam Aneetha, B.Sc., M.L., FCA., ACS.,
ACMA., CISA., IP.. RV, Chartered Accountant, Insolvency Professional &
Registered Valuer Reg No.—IBBI/IPA-OOI/IP-P00376/2017—18/10633, Regn.
No.-IBBI/RV/06/2019/10629 ; A-2 Sarada Apartments, 17/6, Singeri Mutt
Road, R.A. Puram, Mandavelli, Chennai — 600028, H/P:9840024178,
Email:aneethaca@gmail.com to which suggestion Learned Counsel for the
Petitioner does not have any objection. if an order is passed by this Tribunal
pursuant to the order on 13.12.2019, wherein seeking for a representation before
the Registered Valuer is preserved as proposed by the Petitioner. In the said
circumstances, Ms. Subramaniam Aneetha is appointed as the valuer on
consensus and who shall give an opportunity to the Petitioner to make the
representation  before submitting the Valuation Report and take the
representation into consideration. Opportunity shall also be given to the
Respondents to make their representation, if any, to the valuer. Both the parties
are directed to give full cooperation to the Valuer appointed so that the
valuer can discharge the duties in respect of valuing the shares of the 1%

Respondent Company, taking into consideration the assets and liabilities of the

&



1% Respondent Company. A sum of Rs.1 lakh has been quoted as the fees for |
the purpose of valuation and already reflected in the order dated 13.12.2019
shall be shared in the ratio of 25% and 75% by the parties in proportion to the
fees of the Valuer. The date of valuation is fixed as on 28.11.2018, in
accordance with the consensus given by the parties. Let the report of the

valuation be filed within a period of four weeks from today. Post the matter on

06.02.2020.
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